
     

      

      

          

    

        

     

     
      

   

     

       

     

    

      

      

  
            

     

   

  

            

          

            

          

           

          

   



          

           

           

        

          

 

            

        
  

        

       

           

         

         

        

           

          

             

           

             

          

        

         

         

  

   



             

           

             

              

             

      

             

              

           

            

          

            

   

             

            

            

           

           

            

            

         

             

             

             

      

         

          

          

   



            

 

           

           

           

          

           

           

    

           

           

             

            

           

             

        

             

              

            

        

             

            

  

             

          

   



            

             

  

              

          

            

          

         

          

            

           

           

            

             

           

    

            

           

         

         

           

              

               

       

             

      

   



15. That the Applicant Company is directed to file affrdavit of service in the Registry

proving dispatch of notices upon shareholders, unsecured creditors, publication of

notices in newspapers and all Regulatory authorities as stated in clause 14 above.

Kumar, Mcffiber (J)V. Nallasenapathy, Member (T) B.S.V. Prakash
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